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Order Dated 06.,12.04

Heged Mr, U.B. Mohapatra, Lé. Sr Standing
Ceunsel appearimg for the Respomndents and

Mr. P.Ko. Padhi, Léd., Ceunsel appegring fer the
applicant and perused the materials placed before
use

The applicant by filing this O.A has prayed
for a directiem te be issued teo the Respondents

to keep the Departmental pre€eedings in abeyance
[till the finalisatiem of the crimimal case pending
pgainst him., Shri Mehapatra, Lé. Sr. Standing
Feunsel submitted that the inquiry inte the

hisciplinary preceedings initiated against the

pf the ad-interim order dated 24.04.03 of the
Tribumal ne final erderg om the disciplinary

preceedings has been passed,
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)] C,&f4”ii>/xﬁl sk It has alse been disclesed by the é
C‘Av{ , Respondents in their ceumter ( and admitted ﬁy
: the Léd. Counsel for the applicamnt) that the
t,\ applicant himself kept away from the enquiry
é/\M ﬂwe*ﬁjﬂL when his request for engagement ef a lawyer as

his defence gssistant was dis-allewed, ane )
__| therefere, the inquiry has been completed exparte
ané the applicant haé beem asked te file his x
%Lv\f 441639“”A“‘3 written statement of defence em receipt of the
inquiry repert.

In&%iew of the matter the request fer

exerciéing right ef silence has becéme infracteus

ané therefore we pass no order inm the matter,

As the applicant did net participate‘in‘

the inquiry ané as stated by the senier Ceunsel

the inquiry efficer has cempleted his inquiry

the Respendents are called upen to finalise the
20— %w4c4v¢w~y—, disciplinary preceedings and pass final erder

on the basis eof the repert of the lInquiry

Officer, after féllewing the due precedure of law,

T Accerdingly this O.A is dismissed,
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